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Delhi Developm ent Authority, for a term of 
four years, subject to other provisions of the 
said Act.”

MR. DEPUTY-SPEAKER : The question is :

“That in pursuance of Section 5(2) (h) of the 
Delhi Development Act. 1957, the members 
of this House do proceed to elect, in such 
m anner as the S peaker may d irect, two 
members from among themselves to serve 
as members of the Advisory Council of the 
Delhi Devleopfhent Authority, for a term of 
four years, subject to other provisions of the 
said Act.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, Matters under Rule
377.

SHRI BASUDEB ACHARIA : Sir, he is on a point of 
order.

MR. DEPUTY-SPEAKER : What is the issue that he 
wants to raise?

SHRI RUPCHAND PAL (Hooghly) : My point of order 
is, earlier we used to have some procedure.

MR. DEPUTY-SPEAKER : Now. the business before 
the House is. Matters under Rule 377. Have you got 
any point of order on that?

SHRI RUPCHAND PAL : Yes. Earlier, the practice of 
the House was that, in the interest of the people, very 
important issues for which notices had already been 
given - be it for raising a matter during Zero Hour, under 
Rule 377 or such other occasion - were allowed to be 
raised in the House. We find that now the Zero Hour 
and other such occasions are being used in such a way 
that we are not able to raise important national issues 
in the House.

MR. DEPUTY-SPEAKER : No. This is not the case,

SHRI RUPCHAND PAL : Yes. Sir. this is so because 
we want to raise certain important issues but we have 
not been given the opportunity to raise them,

MR. DEPUTY-SPEAKER : There is no point of order. *

Yes. Mr. Rawat.

12.41 hrs.

MATTERS UNDER RULE 377

(1) Need to declare Uttranchal in U.P. as a 
Tribal Area

[Translation]

SHRI BACHI SINGH RAWAT BACHDA’ (Almora) : 
Mr. Deputy Speaker, Sir, none districts of Uttranchal of

Uttar Pradesh are hilly areas which consist of forests, 
snow-clad hills and glaciors.

The life in this hilly area depends on forests where 
only 3% of the total area is cultivable and no irrigations 
facilities are available. The crops are grown on small 
fields cut out of hills and foodgrains suffice only for few 
days. The agriculture totally depends on. rains and is 
uneconom ical.

Animal husbandry is another source of livelihood 
w h ich  now b e co m in g  d iff ic u lt b e ca u se  of lack of 
postures. Most of the tribes of the region depend on 
forests and the entire region is tribal. Many parts of 
H imalayan region have already been declared as tribal 
areas.

I. the re fo re , request the C entra l G overnm ent to 
declare U ttranchal as ‘triba l a rea ’ and provide some 
facilities to the people there as are available to the 
people of other tribal areas.

(ii) Need to lay guidelines for te lecasting 
programmes on T.V.

SHRI ANAND RATNA MAURYA (Chandauli) : Mr. 
Depty Speaker, Sir. the Chief Metropolitan Magistrate of 
Delhi has banned the te lecast of adult film s in any 
language and on any channel and from any centre of 
Doordarshan. No sponsored programmes or serials are 
to be te lecast w ithout the approval of Censor Board. 
The private Channels in the country have also been 
asked to comply with these directions. Obtaining of U ‘ 
c e r t if ic a 1 3 from  C e n so r B oard  has been  m ade 
c o m p u ls o ry  fo r te le c a s t of e n te r ta in m e n t and 
advertisem ent based films. The guidelines have to be 
followed scrupuloulsy in regard to telcast of exposure 
of wom en and songs having dual m eanings. Cable 
operators have been warned not to show any vulgar 
films through their network. The court has directed the 
G o v e rn m e n t to lay dow n g u id e lin e s  fo r o f f ic ia l 
program m es

I shall request the Central Governm ent to frame, 
p ro g ra m m e  g u id e lin e s  and im p le m e n t the  a bove  
directions in letter and spirit at the earliest.

(iii) Need to supply more electiricity to Gujarat 
to meet acute shortage of electricity in 
Chhota Udaipur

SHRI N.J. RATHWA (Chhota Udaipur) : Mr. Deputy, 
S peaker, Sir, G u jara t P a rticu la rly  my P arliam en ta ry  
cons tituency  C hhota Udaipur, a p redom inan tly  triba l 
area, is facing acute power shortage. The people are 
facing great hardship and industria l units are facing 
closure The farmers are facing problems because of 
th is  s h o rta g e . The peop le  of G u ja ra t are s ta g in g  
dharnas ’ at d ifferent places in protest against erratic 
supply of e lectricity in the scorching heat.

I would, therefore, request the Central Government 
arrange for supply of power as per its requirement.


